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( By Hon. Mr. Justice U .. C. Sri~stava,V .. C .. ) 

None for the applicant. Counter affida vit has been 

filed today. That one of the grounarwhich has been taken 

by the applicant is that the appellate order is a non-

speaking order. It has also been contended bE!fore us that 

the appellatel authority. Bas not gi'ven any personal hearing 

to the applicant. It was obligatory on the appellate 

authority to give personal hearing to the applicant and 

to pass some such order from which the mind of the appellate 
authority I"..,..I.N-

-' could have A kno\'ln. The appellate order suffer::; from this 

lacuna and the appellate order can-not be a11o\ved to 

stand. 

2. Accordingly, the appellate o.rderdated 26.2.1983 

is quashed. The appellate authority is directed to 

dispose of the appeal filed by the applicant and pass 

a speaking order taking into consideration all the pleas 

taken by the applicant after giving him personal hea ring. 
o~ ~ 

Let it be done 'VJithin "ebe period of 2, months, ::rorn the 

date of the communication of this order. Copy of the order 

may be issued \·'ithin 2 \'-leeks. The application 1s disposed 

of \·dth the above directions. parties to bear t.heir m·m 

cost~. L/ 
J~;~ Vice-ChaiIT.1an. 

tn.ukDt: 10.12.19~1 




